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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
I.A. No. 654 of 2025
IN

Original Application No. 118 of 2025

Amrik Singh & others
..... Applicants
Versus .

Gurpreet Singh & others

...... Respondents

Reply to application under Section 14, 15 and
18 of the National Green Tribunal Act, 2010,

by respondent nos. 1 and 2.

Respectfully Showeth :

Preliminary Submissions:

1.  That the above mentioned Interim Application has been filed by the
applicants under Section 14, 15 and 18 of the National Green
Tribunal Act, 2010 with multifold prayers : (i) for conducting a
high-level, time bound and transparent inquiry into the illegal
felling of 60 fully grown trees and to fix accountability on the
guilty parties, including the Sarpanch, Panch and Block
Development and Panchayat Officer; (ii) impose penalty on all
accused persons for the deliberate destruction of the environment in
accordance with the provisions of the National Green Tribunal Act,
2010 and other relevant Environmental Laws; (iii) order the

immediate removal and disqualification of the Sarpanch and Panch
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under the relevant provisions of the Punjab Panchayati Raj Act,
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involved in the illegal deforestation and against the concerned
BDPO for dereliction of duty and active support in suppressing the
investigation; (v) direct replantation of 10 times the number of trees
cut at the cost of accused persons with strict monitoring to ensure
survival and growth; (vi) order the Punjab Government to take
strict action against the concerned BDPO and other officials who
failed in their duty; and (vii) grant any other relief that may be
deemed fit and proper.

That it is the grievance of the applicants that 60 fully grown green
trees have been illegally cut by the respondents during the period
from 03/02/2025 and 12/02/2025, led by Sarpanch Gurpreet Singh
and Panch Rafnpal Singh, from the panchayat land designated for a
sewerage and drainage pond. It has further been alleged by the
applicants that the trees have been cut without any auction, tender
and without any permission from the Forest Department. The said
illegal activity having been reported to the authorities on
24/02/2025 but still no action was taken. Thereafter, complaints had
been filed on 28/02/2025 and 05/03/2025 but till the filing of the
present application i.e. 17/03/2025, no official visit has beén
conducted, demonstrating the collusion of the concerned BDFO and
other authorities. It has also been alleged by the applicants that the
concerned Sarpanch, Panch and BDPO have misappropriated the
proceeds from the sale of the cut trees, after fabricating a fake

resolution by the Sarpanch and pressurising his supporters to falselv
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them despite the relevant revenue record proving the contrary.

That at the very outset all the allegations leveled against the
answering respondent nos. 1 and 2 are wrong and Vehemenﬂy
denied as theé same are devoid of any merits. The claims and
averments made by the applicants before this Hon’ble Court, unless
specifically admitted herein, are categorically denied and refuted to
be wrong and untenable. None of the averments made in the
petition/application should be deemed to have been admitted
merely for want of specific traverse.

That the present application deserves to summarily dismissed on
the ground of non-disclosure of relevant facts necessary for the
adjudication of the alleged grievance raised herein. It is submitted
that the present application had been filed by the applicants before
this Hon’ble Court on 17/03/2025. The present application had
come up for hearing before this Hon’ble Court on 25/09/2025 and
upon hearing the applicants, notice had been issued to the
respondents for filing reply before the next date of hearing i.e.
11/12/2025. However, the applicants had failed to apprise this
Hon’ble Court the fact that present applicant No. 1 namely Amrik
Singh had approached the Hon’ble Punjab and Haryana High
Court, Chandigarh by way of filing Civil Writ Petition No. 8451 of
2025 titled as Amrik Singh Versus State of Punjab and Others with
a prayer to direct the respondent No. 3 therein to take immediate
action against-private respondent Nos. 8 and 9 who had illegally cut

down 60 green trees from the panchayat land and thereafter having
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illegally sold them. The said writ petition has been disposed of by

the Hon’ble Punjab and Haryana High Court, Chandigarh vide

order dated 24/04/2025 directing the Additional Deputy
Commissioner (Rural Development), Sangrur to take a final
decision upon the representation submitted by the petitioner. True
copy of the said order dated 24/04/2025 passed by the Hon’ble
Punjab and Haryana High Court, Chandigarh is attached herewith
as Annexure R-1/1. Thus, it is evident that the applicants
(applicant No. 1 in particular) have already approached Hon’ble
High Court having competent jurisdiction with the grievance raised
in the present Original Application and the same has been already
disposed of prior to issuance of notice by this Hon’ble Court. As
such, the present application deserves to be summarily dismissed,
in the interest ’of justice.

That it may be submitted here in that in compliance of the above
stated order dated 24/04/2025 passed by the Hon’ble Punjab and
Haryana High Court, Chandigarh, the Additional Deputy
Commissioner (Rural Development), Sangrur has conducted a
detailed Inquiry and thereafter, passed a speaking order dated
23/06/2025 after granting opportunity of hearing to all the
concerned parties and calling for a report from the Block
Development and Panchayat Officer, Bhawanigarh. True copy of
the said speaking order dated 23/06/2025 is attached as Annexure
R-1/2.

That during the course of Inquiry conducted by the Additional

Deputy Commissioner (Rural Development), Sangrur, it has come
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out that the land in dispute is the ownership of Gram Panchayat
Balad Kalan and is under the permissive occupation of Scheduled
Caste/ Ravidasia community of the village, being used for religious
purposes. Certain members of the community namely Harjinder
Singh son of Nihal Singh, Charan Singh son of Sajjan Singh,
Jarnail Singh son of Joginder Singh, Surjan Singh son of Joginder
Singh had admitted in writing before the Additional Deputy
Commissioner (Rural Development), Sangrur that the trees have
been cut by the members of the said Scheduled Caste/ Ravidasia
community of the village and had thereafter been sold to Labh
Singh son of Man Singh resident of village Munshiwala. It had
been further stated by them that the concerned Sarpanch and other
Panches of the village are not involved in the said illegal felling of
trees from the panchayat land in any manner. The same finds
support from the fact that Gram Panchayat passed resolution dated
12/03/2025 for taking action against the accused persons who had
indulged in illegally cutting and selling trees from panchayat land.
It may not be out of place to mention herein that the members of
the Scheduled Caste/ Ravidasia community had deposited ﬁs.
1,40,000/-, reéeived from the above mentioned Labh Singh son of
Man Singh resident of village Munshiwala as sale proceeds of
above mentioned 60 trees, in the bank account of Gram Panchayat
on 16/06/2025. Thus, the prayer made by the applicants namely, (i)

for conducting a high-level, time bound and transparent inquiry into

the illegal felling of 60 fully grown trees and to fix accountability

on the guilty parties; stands duly redressed.
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That as submittad hercinabove, the members of the Scheduled
Caste/ Ravidasia community have duly admitted the illegality/lapse
on their part and further stated that the concerned Sarpanch and
other Panches of the village are not involved in the said illegal
felling of trees from the panchayat land in any manner. Thus, tﬁe
allegations leveled against the answering respondents by the
applicants are totally false and baseless and as such, no action is
required to be taken against the answering respondents.
Accordingly, the prayer made by the applicants namely, (iii) order
the immediate removal and disqualification of the Sarpanch and
Panch under ';he relevant provisions of the Punjab Panchayati Raj
Act, 1994; stands duly redressed as the same have been found to be
false and unfounded.

That after the conclusion of the above said inquiry by the
Additional Deputy Commissioner (Rural Development), Sangrur,
appropriate directions have been issued to the Block Development
and Panchayat Officer, Bhawanigarh vide letter No. 469 dated
09/06/2025 to take appropriate legal action against the guilty
persons as per the provisions of Section 85 (b) of the Punjab
Panchayati Raj Act, 1994. Accordingly, the prayer made by the
applicants namely, (iv) initiate criminal proceedings against all
individuals involved in illegal deforestation and against concerned
BDPO for dereliction of duty and active support in suppressing the
investigation; stands duly redressed qua individuals involved.

That it may not be out of place to mention herein that the answeriﬁg

respondents have taken up the cause of afforestation and have



10.

62

1

already planted 170 new saplings on the panchayat land.

Furthermore, the answering respondent no. 1 has coordinared and
impressed upon a company namely Vardhman Special Steels
Limited, Ludhiana, for the development of 5 acres Miyawaki Forest
under their CSR Initiative Project Prakriti, on the land owned by
the Gram Panchayat Balad Kalan. Under this state of art initiative,
the said company would be spending around Rs. 70 lakhs and apart
from planting around 25,000 plants in the said 5 acres panchayat
land, shall be providing a dedicated team for the designing and
development of forest, making a new bore well for plant irrigation
at site, applying and providing power connection from PSPCL for
the said purpose, installing benches and gazebo, forest development
and site maintenance. True copy of the site plan prepared for the
above stated afforestation project is attached as Annexure R-1/3.
Accordingly, the prayer made by the applicants namely, (ii) impose
penalty on all accused persons for the deliberate destruction of the
environment in accordance with the provisions of the National
Green Tribunal Act, 2010 and other relevant Environmental Laws;
and (v) direct "replantation of 10 times the number of trees cut at the
cost of accused persons with strict monitoring to ensure survival
and growth; stand duly redressed.

That the applicants have relied upon Inquiry report dated
05/08/2025 submitted by the Deputy Director, Panchayats wherein

the answering respondents as well as other panches of the village

have been found to have committed dereliction of their duties due

to which proceedings under Section 20 of the Punjab Panchavati



11.

63

Raj Act, 1994 have been recommended against them. It is

submitted that in view of 2 separate and conflicting reports having
been submitted i.e. by the Additional Deputy Commissioner (Rural
Development), Sangrur following basis of speaking order dated
24/04/2025 (Annexure R-1/1) and report dated 05/08/2025 by the
Deputy Director, Panchayats, the Director, Rural Development and
Panchayats, Punjab had vide letter No. 1846 dated 01/09/2025
directed the Deputy Commissioner, Sangrur to peruse and both the
reports and . thereafter, submit his comments. The Deputy
Commissioner, Sangrur vide his letter dated 27/11/2025, after
going through both the above stated reports, has concluded that
appropriate action against the guilty persons i.e. members of the
Scheduled Caste/ Ravidasia community of the village, has already

been recommended; the guilt against Sarpanch and other Panches
(answering respondents) has not been proved and directions ha\'le
already been issued to the Block Development and Panchayat
Officer, Bhawanigarh for initiating appropriate action ageinst the
illegal occupants of the panchayat land. True copy of the said letter
dated 27/11/2025 is attached herewith as Annexure R-1/4.
Accordingly, the prayer made by the applicants namely, (vi) order
the Punjab Government to take strict action against the concerned
BDPO and other officials who failed in their duty; stands duly

redressed as the said officials have not been found to be at any

fault.
That it may be pertinent to mention herein that the conduct of the

present applicants needs introspection as there was malafide
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intention existing on their part. The same is evident from the fact

(nat the applicant, being Fanchey of Gram Panchayar Balad Kalan,

were well within the knowledge that the land from which the trees
had been cut by the members of Scheduled Caste/Ramdassia
community in the village belongs to the Gram Panchayat. Still no
action was taken by them to bring the same into the notice of the
competent authorities and rather, they started filing applications and
representations against the Sarpanch and other Panches for
initiating action against them for dereliction of their duties. [t is the
collective duty of the village Sarpanch and Panches as well as oth.er
residents of the village to protect and maintain the property of the
Gram Panchayat. Furthermore, the present applicants did not come
present in the meeting dated 12/03/2025 called by the Sarpanch for
passing a resélution as regards taking action against the accused
persons for cutting trees from panchayat land. It is evident that the
present applicants have been indulging in groupism and petty party
politics within the village with the sole motive of getting the
answering respondents suspended from their respective posts.

That it is evident from the detailed submissions made hereinabove
that the answering respondents are carrying out their duties
diligently and with utmost care. The presenf application of the
applicants is not maintainable on account of non-disclosure of
relevant facts by them as well as their malafide conduct and
intention. Even otherwise, due and appropriate action having
already been taken by the answering respondents as well as the

Department officials, as per the grievance raised by the applicants
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by way of filing the present Application, has been duly redressed

and the same do not survive. As such, the present application

deserves dismissal, in the interest of justice.

Reply on Merits:

1.

That the contents of para No. 1 of the application as submitted are
wrong and denied. The answering respondents are not guilty of
unauthorised cutting of trees from the panchayat land as alleged.
Rather, it is the members belonging to the Scheduled
Caste/Ramdasia community of the village who have cut the said
trees and thereafter sold them. The said fact has been admitted by
them in writing before the Additional Deputy Commissioner (Rural
Development), Sangrur by way of joint statement.

That the contents of para No. 2 of the application are wrong and
denied. The answering respondents are in no manner involved in
the illegal felling of trees from the panchayat land as alleged. As
submitted hereinabove in detail, it is the members belonging to the
Scheduled Caste/Ramdasia community of the village who have cut
the said trees and thereafter sold them. The said fact has been
admitted by them in writing before the Additional Deputy
Commissioner (Rural Development), Sangrur by way of joint
statement.

That the contents of para No. 3 of the application to the extent of
the illegal cutting of trees from panchayat land having been
reported by the applicants is matter of record. It is submitted that
the appropriate authorities have already conducted detailed Inquiry

into the same and further action, in accordance with law, is being
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Moreover, the conduct and malafide intention of the applicants is
also required to be seen by this Hon’ble Court in view of detailed
submissions made hereinabove.

That the contents of para No. 4 of the application are matter of
record. Howeiler, it is submitted that the concerned authorities have
already conducted detailed Inquiry into the same and further action,
in accordance with law, is being taken by the competent officials
against the guilty persons. Moreover, the conduct and malafide
intention of the applicants is also required to be seen by this
Hon’ble Court in view of detailed submissions made hereinabove.
That the contents of para No. 5 of the application are wrorig and
denied. There is no misappropriation of proceeds from the sale of
trees from the panchayat land by the concerned Sarpanch, Panch
and Block Development and Panchayat Officer as alleged. Rather,
the entire amount of Rs. 1,40,000/- received by the members of
SC/Ramdasia community in the village from the sale of trees from
the panchayat land has been recovered and deposited in the bank
account of Gram Panchayat on 16/06/2025.

That the contents of para No. 6 of the application are wrong and
denied. There. is no written document produced by the applicants
which shows that the residents of the village had been pressurised
by the Sarpanéh to falsely claim that the land in question belongs to
them. Even otherwise, such false claim if made would be exposed
by the relevant revenue record as well as demarcation that may be

ordered by this Hon’ble Court, in such eventuality. Rather, it is the
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members belonﬁinﬁ to the Scheduled Caste/Ramdasia communiti'

of the village who have cut the said trees and thereafter sold them.
The said fact' has been admitted by them in writing before the
Additional Deputy Commissioner (Rural Development), Sangrur by
way of joint statement.

That in reply to the contents of para No. 7 of the application it is
submitted that the answering respondents have already planted 170
new saplings on the panchayat land. Furthermore, with the efforts
of the answering respondents, 5 acres of land owned by the Gram
Panchayat has been kept reserved for afforestation to be carried out
by the company namely Vardhman Special Steels Limited,
Ludhiana, for the development of 5 acres Miyawaki Forest under
their CSR Initiative Project Prakriti, on the land owned by the
Gram Panchayat Balad Kalan. Under this state of art initiative, the
said company would be spending around Rs. 70 lakhs and apart
from planting around 25,000 plants in the said 5 acres panchayat
land, shall be providing a dedicated team for the designing and
development of forest, making a new bore well for plant irrigation
at site, applying and providing power connection from PSPCL for

the said purpose, installing benches and gazebo, forest development

and site maintenance.

That the Grounds for Petition taken by the applicants are wrong aﬁd
denied. No détails/description as regards the violation that may
have been committed by the answering respondents or the officials

of the Department have been narrated or divulged by the applicants

in the alleged grounds. However, it may be submitted that there is
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of Punjab Panchayati Raj Act, 1994 as has been alleged by the
applicants. The land belonging to the Gram Panchayat from which
the trees have been illegally cut does not constitute ‘Forest’ so as to
come within the ambit of Indian Forest Act, 1927 as alleged by the
applicants. Further, the answering respondents have not been found
to be involved in the illegal cutting of trees from the panchayat land
as such, the provisions of Punjab Panchayati Raj Act, 1994 wouid
not be applicable in the present facts and circumstances as well as
in the allegations leveled by the applicants. However, since loss to
the Environment has been caused by the members of the Scheduled
Caste/Ramdassia community of the village, though unknowingly
and unintentionally, by cutting 60 trees from the land belonging to
the Gram Panchayat, the answering respondents have already takc?n
remedial measures by planting 170 new saplings and reserving 5
acres of land owned by the Gram Panchayat for afforestation to be
carried out by the residents of the village. Moreover, no
negligence/corruption on the part of Block Development and
Panchayat Officer, Divisional Forest Officer and Principal Chief
Conservator of Forests has come out in the speaking order passed
by the Additional Deputy Commissioner (Rural Development),
Sangrur as well as the Inquiry conducted by the Deputy Director,
Panchayats. There was no failure on the part of the officials under
the Act as alléged by the applicants. It is submitted that the alleged
Grounds mentioned by the applicants will not arise in the present

application in view of detailed submissions made above which are
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reiterated as part of reply to the alleged grounds taken by the

applicant.

It is, therefore, most respectfully further most respectfully
submitted that the applicants are not entitled to the alleged relief

claimed in the application under reply.

As such, this Hon’ble court may and kindly be pleased to

dismiss the present application costs in the interests of equity, fair

5ah -

g 14

Place: Chandigarh Respondent No. 1 & 2
Dated: 09.12.2025

play and justice.

ugh Counsels :
.i LN

(Vivek"Chauhan) (Randeep Rana)
Advocates

Verification :

Verified that the contents of above reply in para nos. 1 to 12
of the preliminary submissions and para nos. 1 to 8 of reply on
merits are true and correct to my knowledge and as per information
derived from the official record which is believed to be correct. No
part of it is false and nothing relevant has been concealed or mis-

stated therein.

’—9/—/—93% Z_'o
otg Yy

Place: Chandigarh Respondent No. 1 & 2
Dated: 09.12.2025
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IN THE HIGH COURT OF PUNJAB & HARYANA
AT CHANDIGARH

Wk

CWP-8451-2025 :
Date of Decision:24.04.2025

Amrik Singh
..... Petitioner
Versus

State of Punjab and others
..... Respondents

Present:  Mr. Manish Kumar Singla, Advocate
for the petitioner.

Mr. Navneet Singh, Sr. DAG, Punjab.

RES S L

Prayer in the instant writ petition filed under Articles 226/227
of the Constitution of India seeking a writ in the nature of Mandamus,
directing respondent No.3 to take immediate action against private
respondents No.8 and 9, who are alleged to have illegally cut down about
sixty green trees from the Panchayat land and have further illegally sold the
same.

2. Learned counsel for the petitioner submits that as regards the
relief claimed in the instant writ petition, the petitioner has moved various
representations, but the same have not been adverted to by the concerned

Authorities, till date.
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paper book having already been supplied to him.

¥ 0 Learned State counsel, on instructions, from Mr. Sukhchain
Singh, Additional Deputy Commissioner (Rural Development), Sangrur,
submits that the representation submitted by the petitioner is pending
consideration before learned Additional Deputy Commissioner
(Rural Development), Sangrur and final decision thereon shall be rendered
within a period of one month from today, after affording due opportunity of
hearing to all the stake holders.

4. Keeping in view the aforesaid submissions made by learned

State counsel, the present writ petition is accordingly, disposed of,

5. All the pending application(s), if any, shall also stand closed.
24.04.2025 (HARSH BUNGER)
Pd JUDGE
1. Whether speaking/reasoned : Yes/No
2. Whether reportable - Yes/No
iy ——

%

nvoke—
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Annexure R-1/2

Office of Additional Deputy Commissioner (R.D.), Sangrur
Phone No. 01672-234214, e-mail ddposgr@gmail.com

Office order

Amrik Singh Panch, Ranjit Kaur Panch, Jaswinder Kaur Parich and
others in the village of Balad Kalan Block Bhawanigarh, according to the
application dated 03/03/2025, there were green trees about 12-13 years
old planted in the land near Guga Madi in the village, which were cut by
the current Sarpanch Gurpreet Singh and Panch Rampal Singh without
taking permission from the concerned department, without giving
advertisement in the newspaper for auction, were sold to Labh Singh,
resident of village Munshiwala, as told by him for an amount of Rs 1
Lakh 40 thousand.

In relation to this application, the report has been submitted by the
Block Development and Panchayat Officer, Bhawanigarh vide letter no:
111 dated 21/4/2025 and during the preliminary investigation of the
application from the statement/clarification submitted by Mr. Gurpreet
Singh Sarpanch, Mr. Rampal Singh Panch, Balwinder Singh Panch,
Gurdeep Singh Panch Ward No: 04, Gurdeep Singh Panch Ward No: 05,
Rukandeep Kaur Panch, Mahinder Kaur Panch Gram Panchayat Balad
Kalan, the facts have come to light that the place from where the treés
have been cut is und;:r the occupation of SC/Ravidasia community and the
trees have been cut and sold by them. Along with this, Harjinder Singh
son of Nihal Singh, Charan Singh son of Sajjan Singh, Jarnail Singh son
of Joginder Singh, Surjan Singh son of Joginder Singh and others

belonging to the SC community and Labh Singh son of Man Singh
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buying of trees from the Panchayat area has been admitted by these
persons in their statement that this action has been done by them at their
own level, in which. the sarpanch of the gram panchayat or any panch is
not involved, due to which this charge was proved against these persons
and this charge was not proved against the sarpanch/panches. When Gram
Panchayat Balad Kalan came to know about this incident, they also passed
a resolution through their meeting dated 12/03/2025 to take action against
the above accused and amount received from the trees cut and sold
illegally Rs. 1,40,000/- has been deposited in account of Gram Panchayat.
In this way, during the investigation, it has been found based on the
records and the facts that the people belonging to SC community of
village Balad Kalan illegally cut trees from the Panchayat land and sold
them. Which has been confirmed by the members of the SC community
through their own statement that the trees have been cut by them without
the involvement of the Sarpanch or Panches. Similarly, the buyer of the
trees, Labh Singh, son of Man Singh, resident of Munshiwala, a.dmittéd
through his statement that he was invited by the members of SC
community to cut and buy the trees and the deal of the trees was done for
Rs.1,40,000/-. Due to which, under section 85 (b) of the Punjab
Panchayati Raj Act 1994, approval given on office note by Deputy
Commissioner Sangrur to take legal action against persons found guilty of
illegally cutting/selling and buying trees from the property of Gram
Panchayat, as per District Development and Panchayat Officer Sangrur's
letter No: 469/Stert10 Dated 09/06/2025 has been written to BDPO

Bhawanigarh. Thus, in this case the allegation regarding cutting of trees
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against any Panch or Sarpanch Gram Panchayat Balad Kalan has not been

proved and this complaint seems to be motivated by factionalism at the

village level. Therefore, the sarpanch and group panches of Gram
Panchayat Balad Kalan are bound to keep the details and control of the
entire property of the panchayat and to guard the panchayat property with
the sense of responsibility towards their position so that no such incident
can happen in the future. This order is issued after the approval given by
Deputy Commissioner Sangrur and the application is consigned to the
office. Alongwith this, in continuation of order/decision dated 24/04/2025
issued by the Hon'Ble Punjab and Haryana High Court, Chandigarh in

Civil Writ Petition No: 8451 of 2025 regarding the same matter, the

orders of the Hon'ble High Court have been complied with by completing
investigation after giving full opportunity to all the parties to be heard.

Sangrur, dated 23/06/2025 (Sukhchain Singh)
Additional Deputy Commissioner (R.D.)

Sangrur.

Endorsement number 520-524/Suptt./DDPO, dated 23/6/25

A copy of the above :-

01) Director, Rural Development and Panchayat Department, Punjab
Development Building Sector-62 SAS Nagar (Complaint Branch) is
sent for information.

02) District Development and Panchayat Officer, Sangrur

03)  Block Development and Panchayat Officer, Bhawanigarh

04)  Sarpanch and all the Panches Gram Panchayat Balad Kalan Block
Bhawanigarh are being sent for compliance.

05) Complainant Amrik Singh Panch, Ranjit Kaur Panch, Jaswinder
Kaur Panch and others village Balad Kalan Block Bhawanigarh are
being sent for information.

Sd/- Additional Deputy Commissioner (R.D.)

Sangrur.
Nrue Translation
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Annexure R-1/4

Umce OI‘ llle ]lepuly !omm!ssloner, Sangrur

Tel:-+911672-234004 Email: dc.sgr@punjab.gov.in
To .

Director,

Rural Development and Panchayat Department, Punjab
Development Bhawan, Sector-62 SAS Nagar
(Complaint Branch).

Letterno  962/Suptd dated 27/11/2025

Subject:-  Detailed investigation of the complaint received against Shri
Gurpreet Singh Sarpanch and Shri Rampal Singh Panch,
Gram Panchayat Balad Kalan Block Bhawanigarh District
Sangrur regarding taking action under Section 20 of Punjab
Panchayati Raj Act 1994.

Reference:- Directorate, Rural Development and Panchayat Department,

Punjab (Complaint Branch) Letter No: 6/14/25-Sangrur-
C/1846 dated 01/09/2025.
In relation to the complaint made against Mr. Amrik Singh

Panch and other Panches of Gram Panchayat Balad Kalan, against Mr.
Gurpreet Singh Sarpanch and Mr. Rampal Singh Panch, Gram Panchayat
Balad Kalan, through the letter under reference, by sending the copy of
the investigation report dated 05/08/2025 by Mr. Vinod Kumar Gagat,
Deputy Director Panchayat, Vikas Bhavan and the copy of the
representation of Mr. Gurpreet Singh Sarpanch to this office, in relation to
your order dated 18/08/2025 (“ Discussed with DD(G) and should seek
comments of DC Sangrur on this report.”) it was written to the
undersigned to send report along with comments.

An Inquiry into the complaint submitted by the Complainant
Mr. Amrik Singh Panch and other Panches Gram Panchayat Balad Kalan

against Mr. Gurpreet Singh Sarpanch and Mr. Rampal Singh Panch, Gram
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Panchayat Balad Kalan has already been investigated which matches the
present complaint. After conducting a preliminary Inquiry the sanctién
given by my predecéssor vide office note dated 23/06/2025 the complaint
has been decided by the Additional Deputy Commissioner (RD) Sangrur
vide order Number No. 520-524/Suptt./DDPO dated 23/06/2025 and
DDPO has taken appropriate legal action against the culprits for illegally
cutting/selling and buying trees and the DDPO Sangrur vide letter No:
469 dated 09/06/2025 has been written to BDPO Bhawanigarh to initiate
appropriate legal proceedings against the accused for illegally cutting
trees/selling and buying them and the amount of Rs.1,40,000/- received
from the trees has been deposited with Gram Panchayat Balad Kalan.
Therefore the undersigned is in agreement with the said decisior/order
dated 23/06/2025 (photocopy enclosed) made by Additional Deputy
Commissioner (R.D.) Sangrur because during the above investigation, the
charge against the Sarpanch and Panch was not proved and due legal
action has been taken against the persons found guilty. Apart frora this,
according to the investigation report submitted by Deputy Director
Panchayat, Vikas Bhavan dated 05/08/2025, the District Development and
Panchayat Officer, Sangrur vide letter no. 878/Suptd dated 15/10/2025
has given directions to BDPO Bhawanigarh and Gram Panchayat Balad
Kalan Block Bhawanigarh District Sangrur for getting illegal possession
of occupants of gram panchayat land vacated after getting the demarcatién
of gram panchayat dwnership Khasra Nos. 794, 795, 796 conducted.

The report along with the comments is submitted for your
next necessary action.

Attached:- As per above Sd/-
“ Deputy Commissioner, Sangrur.



/8

An nqg\rfl/pftl') -
39 TUI f3uet sfimse(fe.), Hege 13

W T T A e

Waﬁiwﬂa,aaﬁ?é’aﬁa,mﬁ’wiaﬁvméﬁaﬁ%wean
Feale ¥ UR alst wous firdt 03/03/2025 wer fis R gar At 33§ wes wite 3
8r 9 a@9 12-13 7 w2 93 99 wdv 8 92 7o firet & s e A aRdts B
ﬁgmfﬁu%ﬁwﬂmaﬁnﬁwuﬁaﬂéfaﬁﬁ@ﬁs@,mféﬁfeﬁﬁﬂé
féwfsawfé%ée&mﬁwaﬁﬂ?sam?ewﬁ@n@%m@mmmmm
f¥g 39 23 ow1

ferm voumz ¥ miu Ry sora feam w3 dorfes niere,sesieg @8 Us9 &: 111
firstt 217472025 Tt I sttt fotlime »3 eowms o wedt usIE Sa A gl e Fas,
s il 0, sefées fiw e, goeiv fiw Jo T #:04,398Ny fiw 4o wos
8:05,3asEty 39 U8, Hifes a9 U8 ae Jerfes aow ot °F UR o3 fors/mumdiads §
Tee 3 feu Ju mond wid uw fa fim mr RS wws 2 o Os, feo wap AR atETHD
sEte @ qn nrdts 3 w3 Gunt w3 Ot wdum wew @ 3 a@ e ifen @ 5 Ot Tefies
fiw wdrar et oo ot # fa ARALESERY a® AIUS 98 wB o8 Ry ysT W ffw
A Wortew 2% Jofest vy K9 3 adat €1 s v qee@eRuE w3 udle a9s @
Ay Ry feant fenasl @8 we &t »ud foorst ot ifenr 3 fa feo agendt feost =8
g Uag 3 oSt aEt 3 fam Re aew derfes @ mede A R O 9 meses ot 3w
a9 feg €F feost fendint @ fimre wfes 3§ far /w3 Aedeniet fuse-feo o7 Frfus
adt fenmifer wesr &Y 7R aeH UeTes g aBT § UST ST 3 Qust @8 Quiaz IE
fEgu aroeet ags @et nruEt Hiféar it 12/03/2025 Tt W3r & U &3 fanr | w39
et Sa o de & ¥ A wh T I Teh M 1,40,000/-3uF Qudas I enrgingt 3
=A% q9° 92 aH Uefes & w3 e M oo B8 o sl

fer 397 8 uz3S ¥96 firmes 3 e fiors,foags w3 Sat R wow 3 wienr
Wéhﬁkmmiﬁnﬁ.a’m%meﬁ%a@ﬁéﬁmﬁaﬁ%ﬂw
T euz geer @ ¥ 3 o Aaifaret uRdt @ MRAtEEeS R foumdht =8 wngd
fimis ot we e 3 fx Thist & et ot @ o aweet At 3w o el Rt et
& & e adt 31feR 39 et S e mw e USg U9 s B e ere
@ g fonrs gt Hfe 3 fa e € st o3 wdte s wet @R Amaftaler @
fenmaztnt &8 ot gorfenr famr #F »i3 edust ¥ Aer 1,40,000/-gu? %9 Sfenr 1 fam sas
A Uerfest o e 1994 € O 85 (o) il g derfes @ st S o wdust 4
I3al &1 & sew@eRvE i3 wile FUs FU OH U AR fenmEnit fisore adat aroeret
&35 et faudt sfimsg Aage # °8 wesdt &z 3 ot adt weraat it 09/06/2025 wiaTd
frg feam w3 dufes wieme Hage ¥ UsT & 469m33 fit 09/6/2025
Bt G zestog § fofimr 7 dor Tifen 39t & fom wnd R fai o @ ROUT aH

.com




gwiv%wahmawmw@mmmmaamwm@
WW@M@WWWWM&MWWE#?&W%
vt et wew & ey wR \fea gt finrdt e Aarge + =3 frht et yereett Guds
Mﬁwwﬁn@mmmaﬂﬁa@mm&m&mmmmf&
Ut &: 8451 v 2025 Re watiar drmg w3 afenrer ot Soe St =5 At g AR
ﬁ{sﬁ24/04/2025ﬁmﬁamﬁauﬁ@ﬁWW@m@wwﬂ%éﬁ
BUS3 vmms el s Hrt Ot e @ gat o weer @ Rt ot 3

( Fuds

Harga,fust 23/06/2025 afimasg (.fe.)
A - 99|

fifs viaz dug $20 —§ 2l /Suptt./DDPO, firt '2»3/6/2,)’ ¢

ferer féa B3mar:-

01) sfedaeady feam w3 dofes fesma b feam ses Aaea-62 M2z
(frarfes mmm) #t um gear i3 3fpar er 3
02) frgyr feam w3 Yerfes nere,Harge
03) 8 fean w3 Uerfes nere,sestorg
04)m?anémﬂﬁamﬂaffegma13+mmq
U fE5-fia usar {3 3fmm arer 3 ~
OS)mmmnmﬁuﬁ?,aa?ﬁziaﬁa,ﬂﬂﬁ’wéaﬂvnéﬁaﬁhmw
TE LG UH HEaT {93 Sfmr mrer .

!

i N (@)
Harga |

Wi A,



80

. nﬁnmw%ﬁ’f)\{
€e39 Ut &fHHGT,HIIT o

T TR

. n
fearn g%, Aea-62 MR.EAR.&I9
(frarfes mmum) |

wedm 96 a[mv: bt 27)1) 2028

femr:- i godis fifw rele w3 ft v e Jeae derfes see ant s
gealey frgr Harge fedu yus et frarfes @ 292 Afs u3sw G dorfedt
TH NI 1994 T g 20 wifts Fraeret g9w a3 :

T~ Ffedeede, Uy feam w3 Jurfes fesma,drmg (frerfes amm) o U39 4 6/14/25-
Harga-A/1846 fit 01/09/2025.

Sudaz feit Rt Tersr widts U ot ot weritx fitw U9 w3 T de any darfes
T o @8 At gogis fw Aede w3 ft e il de,ae dorfes woe ast @ e dist ot
frarfes @ reu 9t fede e arae, fint sfederea Jorfes, feam sew <8 o9t et usss file
st 05/08/2025 ﬁaﬁ»@ﬁgﬂzﬁmm@&qﬁiﬁéaﬁ@nmﬁmﬁ%w;ﬂ
@S o13 gan gt 18/08/2025 ( “Discussed with DD(G) and Should seek Comments of [.C.Sangrur
on this report.”) @ Feu ¥ faws Fftare i faust Afos fallee Ire oot fofimr fmr 3

mmmmﬁwwﬁﬁﬁmmmwﬁﬁmm
AT »i3 ] s fifw do,amns Jerfes awe @ @ fuere gt iiger frarfes w0 B it frgfes
# yzzw ufowt 3t &St ar g&t 3, WS uF3S QuIT AT Predecessor =8B it 23/06/2025 Tt weadt
&%ﬁ@mﬁmmmm(ﬁ.ﬁ.)ﬁa@aeﬁeﬁémﬁianfaraﬁ: 520~
524/Suptt/DDPO it 23/06/2025 TR firarfes & foverar aftar wr gar 3 w3 39 aiat <t o0 o
SeeereE w3 wdte qun TB St fur Bt TR aerEt s wet A E. ver Rage 2
U39 &: 469 gt 09/06/2025 vt @.Star.Esedterg § fofmr ar dar 3 w3 wduzt 3 Yz J8 gaH
1,40,000/-guE g Uerfez a@e ast um it § 9] I51fen wet wdiw fsudt afimsg (.f) AargT
T3 o3 o Baz Srwvgan fist 23/06/2025 (ﬁwma)%mmmm'%h?fa
Quias yzzw €95 AeUE »3 Uv ¥ fere @0 Afis st Ofenr w3 St uR o fenmdtt s
azet agal argeret it 7 get Qifew 3 fewer foudt wfedees derfes feam ses w8 O
ugFs fouge st 05/08/2025 9 wome waws ae Uofes & weet T wmp we dmg
794,795,796ﬁhﬁﬁm&mﬁwmu@ma@f@muﬁmmmm
fesrm w3 darfes nere,Horge @ Use S 878/my: it 15/10/2025 Tt dt.sta.€.sedtery v gy
Uofes aow &' aua sedtay finey dage & gefes it ar oot 3

fotrge mits féudt nmy t & et 81t aaeret fiis Om 3+

&4t~ 8a3 gAY
HagY | :
{

Truxedy

n



81

b
KLNOWE TN NONKLE NATIONAL CREENTRIBUNAL, PRINCIDAL

BENCH, NEW DELHI

DIV (R alel

In oANS )|  or2mS

Amp S}‘ig/» & 01 APPELLANT/APPLICANT

VERSUS

Cmﬁ»nwf’ j’; n@L % Y 5y RESPONDENT/S

KNOW all to whom these presents shall come I/we the undersigned hereby appoint

VIVEK CHAU HAN ADVOCATE to be the Advocate for

the %j)o {\904 Qf )L-in the above mentioned cause to df\ »1] t‘he fqllowmg acfs. deeds
and things or any of them, that is to say:- e

1. To act, appear and plead in the above mentioned cause in tl
which the same may be tried or heard in the first instance or in ap
review or revision or execution or in any other stage of its progress u

= To present pleadmgs appeals, Letters Patent appeals, Cr
execution review, revision, withdrawal, compromise or other petltlons or affidavits or other
documents as shall be deemed necessary or advisable for the prosecution of the said cause in all its
stages;

3. To withdraw or compromise the said cause or submit to arbitration any differences or
disputes that shall arise touching or in any manner relating to the said cause;

4. To deposit, draw and receive moneys and grant receipt therefore and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of
the said cause;

- 8 To employ any other Legal practitioner authorising him to exercise the power and
authorities hereby conferred on the Advocate whenever he may think fit to do so;

AND I/WE hereby agree to ratify whatever the Advocate or his substitute shall do in the premises
and in this connection;

AND I/WE hereby agree not to hold the Advocate or his substitute responsible for the result of the
said cause in consequence of his absence from the court when the said cause is called for hearing;

AND I/WE hereby agree that in the event of the whole or any part of the fee agreed by rae/us to be
paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said cause until the same is paid and when any costs are allowed for an adjournment, the Advocate
would be entitled to the same;

IN WITNESS WHEREOF I/WE HEREUNTO SET MY/OUR HAND TO THESE PRESENTS
THE CONTENTS OF WHICH, HAVE BEEN EXPLAINED TO AND UNDERSTOOD BY
ME/US THIS THE 9 DAY OF _Mec . 2025

ACCEPTED

r 4
()| frealie T
)omuémmg’”"m

(\— ‘/ G
Cao18y ™ O 229
b
[VIVERCHAUHAN ]c;m«o Dw% ST
ADVOCATE [P-770/2002]

#1150, SECTOR-37 B Y(, 77/ [SIGNATURE/T HUMB IMPRESSION]
CHANDICARPH.140 N4



Aadhaas no. issued: 27/1002013

82

ay

thentication, or scanning of QR code / ofline XMiL).

)dwmgsos

it X

Guipreat Singh

& Gurpreat Singh
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50 Akam Singh, TEHSIL SA|
Baiad Kalan, Sangru.
Fungeb - 148026

Address:

>0 Akam Singh, TEHSIL $A
PO Balad Kalan, DIST: Sangny
Punyeb - 148026
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tificationsAuthority of India 7Y |

NGRUR, Balad Kalan, §
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Government of india
ampal Singh
ear of Birth * 1947 L
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Address:

‘Urlique Identification Authority of India

S/0: Bhagat Singh, Tehsil sangrur, Balad Kalan, Balad
Kalan, Sangrur, Plinjab, 148026
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1/12/26, 8:38 PM Gmaiil - Reply to O.A. No. 118 of 2025 Amrik Singh & os Vs Gurpreet Singh & ors

i 3 ®
| Gmall Vivek Chauhan <vivekchauhan37@gmail.com>

Reply to O.A. No. 118 of 2025 Amrik Singh & os Vs Gurpreet Singh

& ors
1 message

Vivek Chauhan <vivekchauhan37@gmail.com> Mon, Jan 12, 2026 at 8:37 PM
To: "Ranbir.Baladia@gmail.com" <Ranbir.Baladia@gmail.com>

Dear Sir

Please find attached herewith copy of reply on behalf of respondent nos. 1 and 2 in the case
mentioned in subject above, which is pending in the Hon'ble National Green Tribunal, New
Delhi.

Regards

Vivek Chauhan
Advocate

# 1150, Sector 37-B,
Chandigarh-160036
Mobile : 98159-21177

.@ Amrik Gurpreet NGT Reply.pdf
22420K



